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THE POLICE FORCES (RESTRIC-

TION OF RIGHTS) BILL, 1966—
contd.

SHRI D. THENGARI (Uttar Pra-
desh): Sir, the introduction of this
Bill is most unfortunate.

SHR! ATAL BIHARI VAJPAYEE
(Uttar Pradesh): Sir, this Bill stands
in the name of Shri Jaisukhlal Hathi,
but he is no longer in the Ministry of
Home Affairs. How can he pilot the
Bill?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): The same question again.

SHRI ATAL BIHARI VAJPAYEE:
It is a pertinent question,

MR. CHAIRMAN: This has been

decided.

SHRI ATAL BIHARI VAJPAYEE:

He has since been shifted to the
Defence Ministry.
SHRI BHUPESH GUPTA (West

Bengal): In this it 1s all Government,
they say; it is all tweedledum,
tweedledee, they say.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
JAISUKHLAL HATHI): I am not
going to make a speech. Speeches are
t0 be made by other Members and
on behalf of the Government any
Minister can reply.

SHRI ATAL BIHARI VAJPAYEE:
Then why not the Minister of Agri-
culture?

MR. CHAIRMAN: Mr. Thengari,

SHRI D. THENGARI (Uttar Pra-
desh): Sir, the introduction of this
Bill is most unfortunate and there is
no propriety or necessity for the
introduction of this Bill. That dis-
cipline is the primary need, must be
admitted by all. At the same time,
we all know that discipline has been
the primary meeq ever since the Con-
stitution came into being.

{TrE DEPUTY CHAIRMAN in the Chair]
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That being so, this curtailment of
the right of these people in the
Police is unfortunate and I must say
it is rather unprecedented. So tar
as the Jan Sangh is concerned, it lays
equal stress op discipline and liberty
for the police and it hag not been
established by the Government that
there was any necessitv for the in-
troduction of this Bill because the
police force had become unrestrained
or had taken to any anti-social acti-
vities. As 3 matter of fact, this Bill
brought forward by the Government
is a sort of condemnation by 1t of its
own police force and this is bound
to result in very tragic conditions
being created. Therefore, I think
that this Bill should be withdrawn.
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So far as the assertion of the Gov-
ernment that no member of the police
force should participate in or address
any meeting or take part in any
demonstration “organised by any
body of persons for any political
purposes” is concerned, we may agree
with mucp of it, though I must say
that we are mot in entire agreement
with the policy of the Government
regarding the right of Government
employees to participate in political
activities, In Great Britain, I may
point out that only 16 per cent. of
the government employees are sub-
jected to as many restrictions as are
imposed on Government employees
in India. Here our Government em-
ployees are subjected to cent per cent
restrictions. Only 16 per cent of gov-
ernment employees are under such
restrictions in Great Britain. And
then 22 per cent. of them are allowed
even to participate in election
campaigns, though they cannot con-
test elections. And then as many as
62 per cent are allowed even to
contest elections there. In view of
the fact that we are following the
pattern of Great Britain in a number
of respects. there is mo reason why
similar latitude or similar opportuni-
ties should not be allowed to Gov-
ernment employees in India also.

So far as the police.forces are con-
cerned, I would concede that they

{ cannot be treated at par with other
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[Shri D, Thengari.]

Central Governmcnt employees or
civilian employees. That is true. But
at the same time, they also cannot be
treated at par with the armed forces.
Therefore they need not be subjected
to all the restrictions that are now
imposed on the armed forces. That
the members of the police-forces
should not be allowed to form gany
political associations would be agreed
to by all. But at the same time the
Explanation given in the Bill I sub-
mit, is fraught with disastrous conse-
quences. The Explanation reads:

“If any question arises as to
whether any society, institution, as-~
sociation or organisation is of a
purely social, recreational or reli-
gious pature under clause (b) of this
sub-section, the decision of the
Central Government thereon shall
be final.”

We know that in its anxiety to retam
power, the ruling party is accustomed
to equate politics with the entire span
of public life and the ruling party has
conveniently accepted that politics
and public life are co-extensive. 1
submit that if the Government itself
is given the discretion to decide what
is polifical activity and what is non-
political activity, then probably there
will ba no non-political association or
activity.  Therefore, this is a very
sweeping explanation that they have
put in here, It may cover ground
which it .is not legitimately expected
fo cover.

So far as trade-union activities are
eoncerned, T have just said that while
the police need not be treated at par
with civilian employees, they are
also not to be treated at par with the
armed forces. 1 think it would be
much better to see that the police do
not feel the .necessity to resort fa
any trade union activities. Conditions
should be made helpful to them. A
Police Commission has been appointed
and now I feel the Government is
introducing this Bill in the indecent
haste. Why not wait for the recom-
mendations of the Police Commission

[RAJYA SABHA ]

(Restriction of Rights) y1o0%&
Bill, 1966
which the Government itself has
constituted?

SHRI BHUPESH GUPTA: Now
that Mr. Chavan, the new Home
Minister, has come let the new Home
Minister consider the question of re-
cognition of these unions. It will be
good thing.

SHRI D. THENGARI: The Govern-
ment is introducing this Bill in inde-
cent haste. Why not wait till the
recommendations of the Police Com-
mission are finalised. it has alsg been
stated by the Government that some
sort of a machinery is under con-
templation for the redress of the
grievances of the police {orces
That machinery has not been finally
decided upon. What I would sug-
gest is that until and unless ap al-
ternative arrangement is finalised
and implemented, so that the forma-
tion of a trade union becomes a su-
perfluity, a Bill prohibiting them
from forming any association or union
should not be introduced. After that
also, it should not be the Government’s
right to ban the right of these peop'e
to form associations or trade unions.
The real thing is, conditions should be
so helpful to the policemen themselves
that they would find it unnecessiry or
superfluous to form associations or
trade unions. I would recommend the
creation of such congenial conditions
rather than the denial of this right
which is there already in the Consti-
tution.
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fefaftera 1 st g ST av ag A
Wt § | a7 zafaq & wzar g & @ q@ma
F AW F AR T g A=Al g oft
T8 7 QU FY OF RAT AT | THH S
gfeer Freefas e g ag o el
qfer 7 oF T O AT 22 AR
FgE@Ia IRy IfaT F el gu
SR S ARd foeer ofew
F 41 Wd ad # agaq
g f5 ST @ a9 ag gA@ TH
Frer gl fear & 1 F® wmwSs ot
gu gm AT N A gd w
qree 94T avg ¥ fear fog @ ¥ 3w
F uF qHRT farEr & w3 Afgy |
g faam i ag 7 oo i
o S@ S T F54T F1 qA I@T,
I7% fAua geer @MT 8, 7 99a fau
TR FISTE | A SRl ATAA FT TGN
gy g, ¥ fqurdy & fog dar s
& FF ag ot SgEt 1 RaQT § 99 @
F R U AR AU FLFT HT aTH, T4
goal A qCE A qESAl g Al
Ty AN AT 3 9F, Jq SEM
e Y | W ¥ OAEy, W ¥ FS
T TZ G GLHTL IS a6 &q19
TG R AT AV IR ;AT AT F JATEE
frar afer At ardl &1 oY =%
qaY gy faar |« SRR mwAr dEer
fooar fF oorx foely ag & s gy
o, g fred g #w
Fq AEI &1 d1 ITF fore g agr uEn
afeqaT FTAT AT S MY S A A
#F faems e afeqar fean ot fr ga
I F T AT Q@ TG G AR -
feafea waw siwz anfes 7 417 e st
SEHEIE AU E IR HETI B e
& HOT qRunfaal F71 IR e R
TAA A1 8 AU F GIHI A & FEH
IS | TF QA ATE| TTFT I fAF §AX
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fear « aer qarew § AfFq fam e d |

AAT foFat 78 w2 Aqr | qF w0 qEA
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AT AIS A AR F ANERL TR
AR ATHIX I+ G Tl & AR
FA Y qA F /T A T HAA T AH
N AR AW QT ; F, A AR,
I CF A Y FFA AT, UF FI7 W
qaEE o | IEY qBI——FAH AN
g a1 qAAIR | T aRE Y & g™
A Ay 70 /9 R @y gEr & gy
7 7g fas AT | ISP ag faw AT T
fF g maw @ & S e
HIT JATZE &1 | AW, WAL Ao Hro
THo HIIRTT, d¥o Hio U0 HIIFAT,
Ao Yo THo ARG  HIA
fou o5 @91 @90 &, S gfmw
a9 gEdr g ar w18 aorg gy 5 gfaw
AT g Ifqad @ aar gFarn,
A ATAT &1 HAATAT FL | 37H Y G-
qEer gl T8 a1 gak 9T @,
ITHT AT | A FT o | Hf7 s e
FY FIILT § T L, ISR S FY qIG
B #Y, gAR SR CATEATHY FY
AT ¥ 7 FL IE AV TET AT AW
TER & T ¥ W@ | wiEx 1 A
feaa gfva #18 | § qoeran § 57 a7
St owrE ST arRee—=R Ry T am
TEY AT | ARG & gy, gW mfea
g 1 i § adr i
QU S Fg FEE A 39U |
afpr  wifead &1 gard foselt &
Y G@dx #, gTaame F JEd &
qrq @aq ¥, fget #r qfeaqw &
g o F—fgrgem &1 “weEr
FET S g S g AR ¥ ARE &
S ety gael F w1 e
AR w1 ghagr e ) fae fafaeex
F gF A9y & {5 ag W@ A 9X W
ofem a= A faw garge g) Ao
TF TE HOT @Y JT ATATASA Gy @
ITH I F gF T BN H SO
) § wmmar g F ogmma wmw
gy | L2 FT AR W7 I | S
e @A gy &1 & qran
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g fE ooy 7o T O, Ty
g3 AATAT T, AAZT ; Y ST @Y
q@ AEd | 3@ fan fF s
St # war @ @ e g mwer
AT &I, 30 HT FGFT0 g1 F q00
ST @ g1 WA S GaUs g
gafFr & Fgmm =g fom
T3 AT FEIATA HTAT ATZA &1 F4T I
GgAr FLEH TAFT FEIATA FUA |
e A0 AY Y FAFT AR &Y FAT A WA
TEAT M U, AAAT TG4T WO
qfra Y feadt & =7rg @a 71 wifaa
fra | fefaftas 1 am g o s7ar
wrer Wt 3 fF 97 gt e FT A
@Y 78y 7 1 faaa 39 F fF 37 999
AN F YAT FH AT AT FL GUF
F ATET & A FO 07 A4 N
A& ATAT § | F1T AT SAAar o eggeed
F1 5 g qg AIOH TG T /A, gAY
HAT 7 A AT TG A F F 37907
g & a8 qifaadz # aw " 43
&t FaT AR A1 T A FEY TR
Ao o fag ¥ grat ar wfew arga 7
qrar A AL AU AT 3IFE A fa-
qroAl 9T A FATF I AT AT
FITAIT FT JAJ70 7 @EAr ag A § 78
AT AT AT 3T AT A AT A F
firart | R ag e & o aefa< sa
qETEAT T 3T A FE, T @A [
FE, 9 FE FAK FAM | AT
IAFT FE FHIAAT FAW A1 AT
£ B | AT TG TeIEAT (GHRAT FQ
& AR 79 & fFPAR g

ara gfee aren & fefafta =mga
2 oz A% TEW T X f20 g A
I w9 & ah7 Orar, sedr o
8T % HIX AR gF "ET | AT
g &1 awst g Ak g@ X
g7 ¥% ¥z ¥ Afa A A fF
ag 7 914, g I AT R AT am
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F fag 9T <@ A AW F fggdara
¥ AAAar g 39 9w a7 fsfafaq &
| g gfaa & fag a8 F1HF FT S
femmr 7 @ gaga &, 4RI G, AN
W FT gFHT JOqAT 1 T e
F1 T1ien fF ag a3 39 F39 7 Ay
FV & FETH AT AL F GG W
agifeaz afaast o g@d afq@w
Fr1farea @ R g & " @l
q 39 g g w1 wfem) R
T g AfFT wiT gfaw arat § ag [
2 fr a5y fefaftas 33 % & fow aw@
FT GBI § Frar & ar § g FgAT Frgdn
gz 5 st wsr 1 ggfaad Tt &, st
graTfTar IR qgear fFe gu & Ot
Z4Y q<g 1 wr|rfar 79 gfas v FY
FT A I | A AT QY TIX T A
&1 3 vy 7 fas oY 399 39 & afed
gafeaiad 1 1 F10 77 2 foqy
32 7% faar aF @ 98 fagar #i]
INGMAATTFAAAT WG fF 93
FTHATA & ATAT qv 7% arfwaq A
qTE A, GLHRIT & qJ¢H q, I8 7S
ag freeit « @ & A Jngan g &
#Y F% 91 g9 § 73 g faar Ak
FHAfea HALT § 9§ Fgr BF gferw
areli &1 §2X & qead fwar stro arfe
Ifae gt F1 fomd zam T § 7R
qg ATAT TG IFEAT 7 FT-FAW T |
fagra &8 =< & J&T AT AW AT
23 & FfQ FC a1 79 qE ¥ q09
sraY Y afww T8 #v s =l
afes I A gAY Fifge arfe
aferd & wadv 338 ¥ /%

=, ¥ "R Ag feoArs |
aret ST A AYE qE AT AT HAAT &
fems Y I arq A A zfagig
HAMATT FT AICIT HAT TGT 47 |
IgFT qdA FA AT 5 F-FE
ST AT HER ¥ ey oFt ag F41-
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FATY IT &4 FF 129 A AT AL
TH 9T FAA FIIT AT | g FAT AT T
aigy § fF affad 7 a7 oSk 78 F§
fe qew &1 qerar g B fsfaftas g
arfgn 1 gfam aret & 3@ dgaw fefa-
i &1 qgg #r T fear g § @
Jraar « &% w0 fAufgal 7 omaw
ATfeEa<l F1 AT fear @ fwa gfar st
:fr wmed g foaw & fow o
gfem & st 7 ey amfwa &
[IRT &1 a7 gHAT & g9 F1  AFIET |
THd JgAT §IT HT FAT AR & 7 AT
FI 921E ¥ R foarEr AT g 9% sy
i ¥ afE gfam & w215 f wes
fets 7y & | T arfrea & qErg
¥ forr wifegr 7 wag gfas a1 sy
HATLFATT AT § AT LEAT FILH!
21 gfew =1 gareFaTE a7 g Wi gea
g fr Fa1 3@y SAET FgAT w9 AW
Frga 8 | & qasar g F o1 999 o gew
# Tagrs ARUIEA #1 CERT AN
W &1 8T qE § dgafaamdr ok
ATEAT FT TN Ig @I § A0 uw A
TATAA T 9 g | T AW @0 A%
# 93FX ¥ gr9F TR0 ARy F@T
g % e ag & awATT A 39 fawy
FY qAIAT FT | w0 SoFEA A oo
2 qifF ST FATE S AT g
gfe® @7 w3z ¥ & FTRATET SR AT
TTT EIX ATCA | ATTF LA & 7 o)
WA AT [T FHA, T ITAYAT ST A0 qHA
FI0F gT OF T Q130 A15T 2ifear gl
O} I8 99 § g1 fasdd | @ fao
A aweaneq & b 39 faa @ ame o
faar smam =nfaw

ag feedt ¥ ma @ fr @ awiE
faarer 71 faw 5o famm < fF 3o o9y
=9 & 92 W & fan, gqy wewr

|
|
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e F A, 37 A1 TE A1 AL-
aifr 3% & faw sery 4 1dr gfaas
gt WX 39F1 foer qifafesa ot
F AT UATET FoT & | AL g faa F0AT
£ 2 @ 7@ 9Ty aTal 9% Sifee #iR Ew
FT ATAT FIAT JCAT TAF FATET 2
gt | #EW, § A1% A1% Fg 47 F g1
g fF gfer st o sAdr @
g &1 &9 T BT gW 9 @ #WiK
A ;G [F T F@ G OAHA
ZH Y AW FT AMfFaT w1 faoar s
siror FAfE fafaest & sifzar &
it gfqg FT 9@ EEr AT 98 Wi
FT W T8 T@ FFT § | AFF gT IR
STt g9 ATHT T fzaet &, 2w a7 feddh
& g% fau fewraa w1 F1 qrarT qagr
g | 3 gfae F1#E wrhe AL g
mifaT 3g #1% g frar ¢ 7wl
Tg W3 ot T gu AT AAN ITH
@ A qE FT A ) VA
% ¥ =9 FgwAwa oFal qar
FILAT ATE § ¢ HAATT AT TLCATET
TET AES Y THFT T HA FAFAT T
gT | ey S #Y qig 3§ o A
GFA ATAT FIT T | TF A (AFer at
FIAIX & FFAFATY aF a1 GG
SO AT TEY AW A i gl WX
91 A1 3@ AT | gafaw § a8 6aw
F |r Fgar Jgar g e z@ faw A
aifrd faam s ag faer fedfl atg
ST 30 ¥ fea # 7€y § 1 3 a7 fgd Argy
g A i g Twar S q I AW AT AT
fora a1 fa2 #1$ aFg T8 FFAv 91,
f5e #1% g1 ALY @0 AFAT AT | A
ATFTET =aTer F 3, ATETET & JIT SR
Tifeter 1 oFF FY OF w99 @9
faat AR 399 fasraq # uzfere F4-
AT Z 1T | AT qg Tero Tro fag & ar
AT WA N g1, aT F1E g1, A qAAAT
{5 98 fa@ T ax A sraT ST 1 AT
oY Y frpraraT wraTe 1 98 ATy wilt
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¢ 7 ora =nd oy frrer 1 AR e
I FEA FT AT AEAFIL TG & WA
& 39 97 AITEAT FT FHRAT § ALHA
f 78 €T AIrGAT FT TFAT g {6 5712
A ST, TR ABIRE qT@ i AT
G 7T T 3T TXHALT gHT AT ;T
F AIfFa 7 g T wteaqe fwar
a1 &r<r faeaerd, gfaw &1 s F3
1 fqenard, @ 9@ 9% g |
ST AL & T AT § W qgq
faa #Y fgamag FT W R ST qX AR 3W
FI JAE F1 fqengra grir 1 fagmm
% 39 faer F arfra o7 1 7R gfew aray
F f2e g § AT & QIR 90T F@T

g 1]

SHRI M. N. KAUL (Nominated).
Madam Deputy Chairman, let me,
first of all, welcome the new Home
Minister to the new responsibility that
he has now taken over. He has already
won laurels in the field of defence
and 1t 1s now up to him to continue
that good work. Let me state at once
that the new responsibility 1s heavier
than the old one. In the old job he
had to tackle the enemy without. In
the new job he has to tackle the
enemy within, which 1s a much more
difficult task and needs more tact,
more 1ndustry more cnergy and all
the qualities that he can command

We are, at the present moment, pas-
sing through a very difficult phase 1n
Indian  history. If I were to
go back to the past and
go as far back as 1946, I could recall
a similar situation 1 was at that
time in the Central Assembly and
from my seat there 1 watched the
then Home Member, Sir Robert Thorne
making a statement on the police
strike It was the first time that I
noticed that a Government spokesman
made a speech not in a authoritative
tone, but in a very subdued tone.
I could notice the pain and anguish
on his face as he spoke, and it is
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i vividly fixed in my mind. There was

bain and anguish on his face because
as lepresentative ot the British Gov-
erniment he knew that one of the main
mstruments ot governmental authoii-
ty, be 1t foreign Government or be 1t

our own Government, was the
police force to mamtain 1nler-
nal  order At that time they

thought that 1f this force was weaken-
ed, the days of the British rule in the
sub-continent were numbered, and
events moved 1n quick succession I
will only recall a major wncident,
namely, the naval strike at Karach:
[t 1s those incidents which happened
in India at that time which led to the
appointment of the Cabinet Mission
which came here to enquire into po'i-
tical matters I will skip over many
of the subsequent events and come to
a speech which Mr Attlee made in the
House of Commons at the time of
the Independence Act. Referring to
the ncidents he said® These are just
surface events, in India there are many
hidden fires which may flate up at
any time. It was in that background
that he spoke to the House of Com-
mors and persuaded that body to hand
over political authority into the hands
of the Indians.

I feel that in a different set of cir-
cumstances, we are passing through a
similar phenomenon Look at what
happens There 1s an agitation re-
garding g steel plant 1n Visakhapat-
nam There 1s student unrest. There
1s a border dispute. Whatever be the
incident, 1t gquickly ang immediately
convetts 1tself into a violent agitation
That 1s the temper and situation n
this country today, and 1t is a very
dangerous situation end we cannot
take 1t light'y. We have to be equip
ped properly to deal with that situa-
tion Therefore, I think it is absolule-
1y essential and it ;s right that the
Government has brought this Bill This
Bill does not take away any legitimate
right of the police forces They can
form their associations and ventilate
their grievances What 1t takes away
15 their right to create trouble in the
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pulice 1orces and to break down the
mora e and discipune of those forces.
That certainly cannot be permitted by
any Governmeng, angd this Bill 1s just
mended to save the country from a
breaxdown ot morale of the police
torces

1t has been one ot my biggest sul-
padots that those whg lought in  the
lLiecuom struggle and suftered at the
hanus of the police have taken S0
lung to reform the police itselt., Dur-
mg the last so many years the Gov-
ernment has not taken g comprehen-
sive view of the police problem. I
think this pioblem should be viewed
as a whoe. Bringing a particular
Bull, for instance, the Bill which 1s be-
fore us, or appointing a Police Com-
mission, will not solve the problem
The entire police problem has to be
viewed as a whole, We have to re-
torm the police as Sir Robert Peel
did 1n the last century in England
We have to take a comprehensive view
and look at all the elements of the
situation and come to quick decisions
What 1s essential 15 that the police
force should be a force which should
be disciphined, which should be con-
tented and which should serve the
people. We would like to have a time
when the peop’e will look upon the
police as their protector and not
something which they should fear
That situation we have not yet achiev-
ed, and that we can achieve if we
go nto this problem thoroughly. 1
think the Government, so far as the
police is concerned, would give up
the idea of appointing Commissions
and other bodies I was recently
reading the memoirs of an important
statesman and there I found this sen-
tence: “If you want to kill an idea,
entrust it to a Committee” The new
Home Minister should select a proper

and competent Secretary and he
should himself, along with that Sec-
retary, go into the whole problem
and take the assistance of the head
of the Police Department. But the
Committee should be ar informal one
which he himself should head He
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must select a proper man, entrust him
with responsibility, and trust lum be-
cause that is vital; tne moment there
15 breach ot confidence between the
Minister and the Secretary, the whole
administration goes to  pileces and
nothing can save 1t, as it happened
on the 7Tth of this month He should
himself look mto the problems; he
should take the assistance of the Sec-
retary, and he shou d summon all im-
portant persons from all over India
who gre in charge of police adminas-
tration, whether at the Centre or in
the States, and having reviewed the
problem he should come to guick de-
cisions and then implement them
The whole question of recruitment
and training and organisation of the
police forces has to be taken into con-

sideration The question of adminis-
tration 18 also important. I
had been dealing with  the

police force in my capacity as Sec-
retary of the other House for a long
time so far as the parliamentary
police as 1t was concerned, and
[ found that the parliamentary po ice
was at one time very antiquated. I
will give you one examp'e. There was
a foreign lady who was crippled and
came with crutches to attend one of
the sessions, and the man on  duty
thought that since a stick could not
be permitted, therefore the crutches
must be taken away. The gentle lady
gave up the crutches and with great
difficulty took a seat in the gallery
and afterwards quietly reported the
matter. That was the sort of anti-
quated police that we had to deal with
so far as the po'ice that wag posted
in the Parhament House was Con-
cerned I often cited to those police
officers who came to discuss with me
the example of the House of Commons
There the police officer who was in
charge told me: We post in the Par-
liment House the pick of the police
for two reasons: we must impress
Members who have to vote the money
that we have first-rate men; secondly,

foreigners from all parts of the world
come to the House of Commons and
they must know what the standard
of the British police is I have re
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peated tnese observatious to  many
pulice othoory and insisted that the
pulice personnel should not be quick-
ly cnanged, that they should be abie
L0 assist Membeis, that they shouid
act ynobtrusively and not push aoout
m the Paihament building We have
made some improvemenis but much
remdins to be done What I have al-
ways felt 1s that the changes could
be quickened 1f the Ministers and
Secreta 1es took a keen and viguant
interest 1n all the matters that come
within their purview 1 qite  this
cvxample 1n order to show how urgent
the reform of the pouce 1s Once that
reform 1> undertaken and implement-
e, we will have a disciplined, con-
tented and efficient police force which
will be respacted and with which the
people will co-operate everywhere
This 1s g problem which, to use an
old pailiamentary phrase, brooks no
de ay It may be said, let the reform
of the police await g better time I
think that would be tinkering with
the problem The reform can  go
along with the suppression of any
lawlessness and disorders that take
place 1n the country 1 am here re-
minded of an observation that I read 1n
one of the memoirs of Mr Churchill.
When the British withdrew  from
Burma, at that very time he ordered
that a scheme be prepared for the
reoccupation of Burma That not only
maintained their moiale but kept a
scheme ready which actually, with
minor modifications was implemented
when the British reoccupied Burma
My poimnt 15 that the idea of putting
off comprehensive reforms to g later
date when the situation becomes cal-
mer 1s not the sort of attitude that
should be adopted by the Government

The general elections will soon be
held Three elections we conducted
without any viclence The whole world
1s looking to the next general elec-
tions, and I hope that the elections
throughout the country will be held
without any bloodshed or violence
worth the name in any part of the
country That will be the acid test
of the Government's policy and how
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they implement 1t The police 1s not
only charged with the internal prob-
‘em of maintenanre of law and order
but 1ts various other wings, particular-
ly the Intelligence wing, have got to
32 strengthened
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Now, so tfar as the Intelligence wing
1s conce.ned, I think they ate clever
But a lot ot co-ordination 1s necessary
1 saw a note by Prume Minister Nehru
1, a question file regarding a repoit

.om Pakistan These reports were
put up to him without being digested
by the higher officials He pointed out
that there was a contradiclion bet-
ween the statement on page so and so
and another statement on page so and
o Now, that 15 not the way 1n which
intelligence reports should be put up
The brother of the American Secretary
of State, Mr Dulles, who was 1n
charge of Intelligence gt one time
pointed out that the task of the chief
15 to co-ordinate the reports He gets
al sorts of conflicting reports That
1, why after events have happened,
the police can take up a document and
say, here 1s a warning to the Gov-
ernment In the USA, the function
of the head of the Intelligence Depart-
ment 13 that hz shoutd sift, analyse,
go through all contradictory evidence
and have the whole picture 1n  his
mind and make a recommendation by

which he should be bound
That was not happening n
Pandit Nehru’s time and that
s not happening even today

intelligence reports come but the un-
digested reports are put to the Minis-
ter to make something out of them
There should be a sigle person whose
duty 1t should be to absorb all those
teports and build up an intelligent
case for the information of the Minis-
ter

Another side that has to be care-
fully looked into 1s the civil intelli-
gence and the military intelligence.
Now, 1t 1s reported that there 13 a
lot of corflict between these two types
of inte’ligence reports That problem
even today exists in the United King-
dom And Lord Mountbatten was ap-
pointed as the head of a committee to



1035 Police Forces

[Shri M N Kaul]

go 1nto this problem It can land us
into many difficulties if we allow these
contradictions between civil intelli-
gence reports and military intelligence
reports The art of Government 1s
a very difficult art. You should never
sleep over any matter and gll the
time you have got to devise new orga-
nisations, new methods, and have the
whole picture in your mind

Then, so far as the Minister 1s con-
cerned, 1t 1s the job of the Minister
to have an overall picture of the dis-
turbances and upheavals, he ghould
have before his minds eye a view of
the position 1 the whole country. I
think the time as urgently come when
there should be a Control Room 1in
the Home Ministty and the various
disorders that are taking place n all
parts of the country should pe 'ocated
and pirned, and the Minister should
go through them every morning, make
his own guesses and reflect whether
there 1s inter-relation i these hap-
penirgs  He should get all those re-
ports and make his own observations
I remember, Mr Churchill in his bel
used to read all those reports And
one day he read a report that 5 Ger-
man broadcaster said that they had
built extensive fortifications along the
Atlantic coast and he said that those
fortifications were 1mpregnable In
his zeal he said that the sun was shin-
ing on those fortificattons The mo-
ment Mr Churchi'l read that phrase,
he drew a circle round 1t and asked
for the latitude and longitude of that
place He fixed the position and he
came to know about it By that small
slip that that broadcaster made, Mr
Churchill was able to locate the exact
place about which he was speaking
and he sent a thousand aircraft It
15 not enough that the Minister gets
his reports or that he gets his tele-
grams It is a whole-time job He
has got to digest them himself and
make his own contribution

Thank you

SHRI A P CHATTERJEE (West
Bengal) It was mteresting to hear
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Mr Kaul’s speech just now, Mr. Kaul
seems, 1If I may say so with respect
to him, to be a liftle too much ena-
mouted of British officers. Well, he
quoted a very unsavoury example
also

SHRI M N KAUL I never said
that T am enamoured of the British
I was saying that we are

SHRI A P CHATIERJEE That 1s
my ntetpretation He has given quota-
tions of Mr Churchill and he has also
loaded his speech with  guotations
niom ithe various British officers He
began his speech with a reference to
the notorious Home Minister of India
when India was under the heels of
British domination He referred to
that incident in 1946 when policemen
wcere on stiike in different parts of
India and at that time the death~
knell of British Imperialism had been
sounded not merely by the Royal
Indian Navy’s strike, not merely by
the strike 1n the atmed camps
throughout India but also by the
strike of the policemen Now, it 1s
rather unfortunate that one of the
distinguished Members of the Cong-
ress Benches should be referring to
a statement of a panicky British Home
Minister at that time, the Home Minis.
ter of a country which was opn the
way to getting out of India, which
was on the way to be kicked out of
India That he should quote the

SHRI M N KAUL: I am not a
member of the Congress Party, [ am
an 1ndependent Member

SHRI A P CHATTERJEE 1 am
sorry, I stand corrected Well, even
then, 1f he 1s an independent Member,
I think he should have taken greater
caution 1n expressing his feelings on
this pont  Well, as an independent
Member, he should be inte'ligently
airing his outlook and his views, his
outlook must be fresh and must not
be cramped by party whips or party
restrictions And I am therefore con-
strained to say this Restrained as he
1s not by any party whip, if he 1is
refeiring to British officers in support
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of this Bill, then I must say with
some amount of trepidation about the
future of Mr. Kaul that it is a very
bad day for him thal he is really tak-
ing his cue from the hopeless, for-
lorn and god-forsaken British officers
who were on the way of being kicked
out of India, when all India was in
revolt, the police camps, the armed
camps and the Royal Indian Navy’s
ships also.

Now, having disposed of the grgu-
ments of Mr. Kaul and also the
arguments which he made after refer-
ring to Mr. Churchill who once said
that he would not be the Prime Minis-
ter to preside over the liguidation of
the British Empire, I will come to the
Bill. That arch reactionary, that arch
imperialist, Mr. Churchill, well, he
might write good English or even speak
good English. But that does not mean
that we should quote Mr. Churchill to
whom we have no reason to be grate-
ful at all, to whom we have no reason
to be sympathetic at all, a person
who said that he would not preside
over the liquidation of the British
Empire, a person who said that he
would not give independence to India
as long as a single drop of blood ran
in his veins. Well. T am quite sorry
that an independent Member like Mr.
Kaul should he quoting Mr. Churchill.

SHRT M. N. KAUL: T was quoting
human thought, which Mr, Churchill
happened to express.

SHRI A. P. CHATTERJEE: 1 do
not know whether Mr. Churchill was
at all human; he was inhuman when
he said that he would not give in-
dependence to India, that he would
not preside over the liquidation of
British Imperialism in India. At that
time, Mr. Churchill was expressing a
thought which was rather savage.

SHRI M. N. KAUL: I am not
agreeing with the political speeches
nf Mr. Churchill about India.

SHRI A. P. CHATTERJEE: Well. as
far as the Police Forces (Restriction
of Rights) Bill is concerned, 7 must
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say that one thing really beats us
and the Opposition Benches and it is
this that after 18 years of independence
the Government should be thinking of
implementing the provisions of arti-
cle 33 of the Constitution. I am quite
sure, and everybody knows, what
article 33 of the Constitution says. Yes,
we can restrict the rights of the forces
charged with the maintenance of law
and order in the country. The article
reads like this—

“Parliament may by law deter-
mine to what extent any of the
rights conferred by this Part shall,
in their application to the members
of the Armed Forces or the Forces
charged with the maintenance of
public order, be restricted or abro-
gated...”

This is the most important part of it.

“ ..s0 as to ensure the proper
discharge of their duties and the
maintenance of discipline among
them.”

That is the crux of the matter. Well,
you can really interfere with the
fundamental rights that the police
forces have so long been enjoying if
you are quite sure that it is necessary
in order to ensure proper discharge
of their duties and the maintenance of
discipline among them. I regret to
say that none of the Members of the
Congress Benches nor a person of an
independent outlook, Mr. Kaul, nor
the Minister who moved the Bill, has
ever tried to convince the Houge that
it was necessarv in order to ensure
the proper discharge of the duties of
the policemen and the mainte-
nance of discipline among them, There
was not 5 whisper among the different
hor. Members of this House who
spoke in support of thig Bill to the
effect that the police people were not
proverly discharging their duties and
therefore to ensure proper discharge
of their duties this Bill was necessary;
not even from the hon. Minister who
moved the Bill was there such a
whisper.
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THE DEPUTY CHAIRMAN: You
will continue after lunch. The House
stands adjourned till 2.30 p.Mm.

The House then adjourned
tfor Iunch at thirty minutes
past one of the clock.

The House reassembled after lunch
at half-past two of the clock, The
Vice-Chairman (SHrRT M. P. BHARGAVA)
in the Chair.

STATEMENT RE. LIBERALISATION
OF THE INDUSTRIAL LICENS-
SING POLICY

THE MINISTER OF INDUSTRY
(SHRI D. SANJIVAYYA): Sir, with
your permission, I would like to make
the following statement: —

On the 9th May, 1966, I made a state_
ment in thig House regarding the deci-
sion taken by Government to exempt
eleven industries from the licensing
provisions of the Industries (Develop-
ment and Regulation) Act, 1951. Gov-
ernment decision to delicense two more
industries was anounced on the 20th
July, 1966 Certain further relaxations
relating to diversification of production
and also increase of production upto
25 per cent. of the licensed capacity
were announced on the 27th October,
1966.

The Government have further exa-
mined the scope of delicensing more
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liberalisation of the
industrial licensing policy

industries falling under the 1st Sche-
dule to the Industries (Development
and Regulation) Act, 1951. It has now
been decided to exemplt the 29 indus-
tries mentioned in the Annexure to this
Statement from the licensing provi-
sions of the Act. [See below]
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As on earlier occasions, the main
considerations kept in view in the
selection of the items are:

(i) The items are those in respect
of which there is no substan-
tial import of components of
raw materials,

(ii) Industries in respect of which

protection to the small and

cottage industries is of impor-
tance have been left out.

The need for creation of additional
capacity in the 4th Plan period and the
expert potentiality of some of the in-
dustries have also been taken into
account. Some of the industries now
delicensed, such as, non-vehicular in-
ternal combustion engincs, power
driven pumps and agriculiural spra-
yers are of importance in increasing
ngricultural production,

As I indicated in my Statement of
the 9th May, 1966, it is proposed to re-
view the effect of this liberalisation alt
appropriate intervals of time and to
take the results of such review into
account in the further formulation of
policy.

ANNEXURE

List of Delicensed Industries

Sl
No.

Industry

Scheduled Industry
No.

Cast iron spun pipes .

Steel ingots/billets by electtic furnace

3 Non-vehicular internal combustion engines (below 50 H.P.)

(both diesel and petrol)
4 Electric Motors upto 56 H.P.

Electric turnaces (without import of sw1tchgear and trans-

former)

1. A. (5)
LA

4(2)
5(2)

5(5)



